BEFORE THE NATIONAL GREEN TRIBUNAL, (SZ) AT CHENNAI

Original Application No. 91 of 2023 (SZ)

BETWEEN
Tribunal on its own motion SUO MOTO

Based on the news item published in ‘The
New Indian Express’, Chennai E-edition
Dated 30.06.2023, “Road being laid inside

Marshland in Perumbakkam?

The Member Secretary,

Chennai Metropolitan Development Authority & Ors.

S. No.

....Respondents

Description of document

Page No.

1. | Reply on behalf of Respondent No. 5

1

2, Annexure A:

Land use map (2026) as provided by Respondent No. 1

3. Annexure B:

Patta in relation to the Proposed Project

Dated at Chennai on this the 20™ day of August, 2024.

Counsel for Rl spondent No. §
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BEFORE THE NATIONAL GREEN TRIBUNAL, (87) AT CHENNAI

Original Application No. 91 ol 2023 (S7)

BETWEEN
Iribunal on its own motion SUO MOTO
Based on the news item published in *The
New [ndian Express’, Chennai E-edition
Dated 30.06.2023. ~Road being laid inside
Marshland in Perumbakkam™
vs

. The Member Secretary,
Chennai Metropolitan Development Authority,
Thalamuthu Natarajan Building,
No. |. Gandhi lrwin Road,
lzgmare. Chennai 600008.

12

District Collector,
Chengalpattu,
Collectarate, GST Road,

Chengalpatiu. Tamil Nadu.

3. Additionul Chiet Secretary, :
Department al’ Environment, Forest & Climate Change.
No. | Jeenis Road, Panagal Building. Ground Floor.

Saidapet. Chennai. Tamil Nadu.

4. Member Secrefary,
Tamil Nadu State Wetland Authority,
Panagal Maligai,

Saidapet. Chennai, Tamil Nadu.

Casagrand Premier Builder Limited.

"

5411 rloor,‘ NPL [)e\.’i'E NO. | I |, LB Roﬂd.

Thiruvanmiyur, Chennai-600041. ...Respondents

IDAVIT ON BEHALF OF RESPONDENT NO. §

REPLY AFF

. o Il e s '
L Mr. Bhavani Gopalan, aged 31 years. having office at 5 Floor, NPL Devi, No. 111, LB Road.
Mo vanisur: JChennai = 600041, the authorised signatory of Casagrand Premicr Builder Limited,

Respondent No. 3. (o hereby solemnly affirm and state as follaws:

I, The present reply allidavit is being filed by the Respandent No. 5 as per the dircetions of this

Tribunal vide order dated 31.07.2024, The Respondent No, 3 has been suo-noto

- A s present case \vi‘leurdcrdn(ed12.07.202401'111'isl-lon‘hlc'I"ribunnl. s
T e or CASAGRAND PREMIER ELILER LANTEL

KB

Authorised Sianslary

Hon ble

’xl’.rU’llI"l I‘ /



ands that the present case, has been taken up sua-moto by i

t No. § underst . : .
[ndian Express” Chennai e-editjy,

2. The Responden i
i e ished in *The New
Hon'ble ‘I'ribunal, basis a news ilem publnshuj in e
ST shland i imbakk ,
dated 30.06.2023 litled *Road being Jaid inside marshland in Pert
i s fi es nts and understands
3. The Respondent No. 3 has perused the various reports filed by the Responden nderstands
8 ¢ ISP L | 1

as Tullows:

Affidavit dated 28.07.2023, has stated that the subject areq

(i) The Respondent No. 4 vide ! :
nt case is a “marshland™ and the

suivey sigmbers) in the prese

Ovithoul reference 1 )
influerce”™ and adjoining to the bo

undary of the Ramsar

said road lies within the ~“zone of
‘orest (appr_o‘ximalely 150 m away from the

site Le. Pallikaranai Marshiland Reserve F
at the said area is a patta land

). It has further been stated th

Ramsar site boundary
the site enginecr and that the

belanging 1o Casagrand Builders as per the claim made by
the builders through mobilizing the construction

pathway has been developed by
m. It has further been stated that the waste

materials within the marshland ecosyste

materials are being dumped into the Pallikaranai marshland ecosystem.

‘I'he Respondent No. | vide Status Report dated 29.12.2023, has stated that the subject

(ii)
area is classified as a *Primary Residential Use Zove’ under the Second Master Plan for
Chennai Metrapolitan Area (CMA) approved by the Governmeat of Tamil Nadu in G.O.
(Ms). No. 190, H&UD Departinent, dated 02.09.2008 and notified in Tamil Nadu
Government Gazette Extraordinary No. 266, Part-[1, Section 2.

(i) The Respondent No. | vide Affidavit dated 06.05.2024. has stated that the planning

permission issued to Casagrand does not come within the swamp area/subject area, as
notified in the Second Master Plan bul is the patta land of the individuals. located in the
PPrimary Residential Use Zone of the Secand Master Plan. It has further been stated that
the details of the survey nimbers of the Pallikaranai Marshland Reserve Forest have not

been provided by the Respondent No. 4 Tamil Nadu State Wetland Authority 1o the

Respondent No. | and that orice the details are received, changes will be made in the

upcoming Third Master Plan of the Respondent No, 1.

4. The Res E o i ; .
he Respondent No. S understands that this Houo'ble Tribunal is concerned with the alleged

access road” being laid by the Respandent No. 5. which is allegedly on a “marshland™ area in the
Perumbakkam Village.

l

|

I ¢ (3
Propused development of the Respondent No. 5 in Perumbakkam Village:

3

”]AJ‘:W mde, > A o = i
¢ Respandent No. S has considered the development of the property situated o the land extent
o 970.72 cents situated at Survey No.283/1A, 283/ B, 283/2A, 284/]. 28413 186/2A. 2867213
it i o ; 5 Hadl, avtil, 1-.-1.)"'.-_1‘,.-8,- ,
86/2C Part. 285/1A. 285/182. 285/1B3, 285/2B82, 285/2B3, 286/1B2 Par. 285/1131. 285281
286/113:4 Part. 286/183 s i 3, « & =0 y 202,
Dratee o 286/1B3 Part, 473/1A2 Pan. 473/1AD, at Perumbakkam Village (“Proposed
ofect” S Ty o) [ o Y
roject™) and has entered into General Power of Attorney dated 01.06.2023 ; |
Y dd L0.2025 registerad as
For CASAGRAND PREMIER BUI[DEP LIMITED

K15%d L~

' Authorised SignaloY

S




Document No. 9042 of 2023 and Agreement of Sale dated 01.06.2023 between Grande City

Developrent Co. LLP and the Respandent No. 5 in this regard.

Subjeet Land before this Hon’ble Tribunal (Survey No. 286)

6. Survey No. 286 at Perumbakkam Village (“Subjeet Land™ before this Hon’ble Tribtinal), forming

sart of the Proposed Project, is a patta land and has been classified as a Primary Residential Use
| | ) p

an and theretore, Respondent No.
land use

Zone by the Respondent No. | in its Second Master Pl 5 has

undertaken due diligence and considered the Proposed Project for development. The

map (2026) as provided by Respondent is annexed herewith as Anaexure - A.

n Survey No. 286, is in the namé of *Grande City

7. The patta with respect to the Subjeet Land i
in relation to the Proposed Project

Development Co. LLP" with patta number: 5201. The patea

is annexed herewith as Annexure — B. Pursuant o acquisition of the Subjeet Land and mutation

ol the patta. Grande City Development Co. LLP had applied for a lanid survey ol the Subiject Land

023 in relation ta the Survey No. 286/2A, before the Departime
ce, Chengelpet. For the purpose of
(he Subject Land in

vide application dated 30.06.2 nt of

Commisionerate of Survey and Settlement, District Survey Offi
this survey and at (he request of the authorities (o do an effective survey,

Survey No. 286 had te be Tevelled, To facilitate the same, the Respondent No. 5 carried gut the

Jevelling activities with respeet to the Subject Land in Survey NO. 286 using certain serap

construction materials and bad levelled the ground,

8 It is submitted that the Respondemt No. 5 has not laid any aceess foad on the Subject Land in
Survey No. 286 and it is only these construction materfals as stated hergin above. which were

used 1o level the ground in the Subject Land,

). Moreover. the Subject Land in Survey No. 286 has nol been notified as a “wetland” or
~marshland™ or a “zone of influence” under the Wetlands (Conservation and Management) Rules,

2017,

10. It is submitted that the activities undertaken by the Respondent No. 5 in the Subject Land are only
towards the proposed development of the Prgposed Project and the Respundent No. 5 has only

levelled the Subject Land svhich was a vacant site,

1. It js re-iterated that the Subject Land is & *Primary Residencial Use Zone™ as under Second
L C
Master Plan of the Respondent No. | and was therefore considered by the Respondent No., 5 fi
S A - v. 5 for

development and the Respondent No. 5 has not violated any applicable faws or regulation

In view of the above facts and circumstances, it is prayed that this Hon'ble Tribunal may be pl
dismiss 1he prese : ‘ ' ' dl may be pleased to
dismiss the present case and pass any other arder(s) as this Hon’ble Tribunal may de _ '

of justice, y deem fit in the interest

For
Dated at Chennai on this the 20" day of August 2024 CASAGRAND PREMIER BY
KK\

Au z ’
Respondenlmg.sgd Signazon,

LPER (nTep



V‘ER.lFlCATION
tents of the above alfidavit are true ang

reby verify that the con
pondent No. 5 and nothing has beey

1. the above named deponent do he
d by the Res

cords maintaine

correct on the basis of official re
on'ble Tri punal.

concealed or is false as placed before this H

Verified at Chennai on this the 20™ day of August. 2024. For CASAGRAND PREMIER BUILDER Ly
=/ER LT,
KL

Ttherised Sig”c’ttonl

DEPONENT
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s item published in “Th

Tribunal on its 0

Based on the new

New Indian Express’, Chennai E-editior

Dated 30.06.2023, “Road being laid insidc

a .06. :
Marshland in Perumbakkam

Vs

The Member Secretary,

Chennai Metropolitan Development Authority & Ors.

....Respondents

REPLY

Allwin Godwin

Niranjana Pandian

Rahul Kanna

2" floor, ASV Chamiers Square,

Chamiers Road, RA Puram, Chennai 28,

Counsels for Respondent No. 5
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